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Shri Hathi: That depends upon the
nature of the enquiry. If it is a Com-
mission, if Government decides to ap-
point a Commission with a High Court
Judge, it is a different matter.
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The Minister of Home Affairs (Shri
Nanda): I believe the question refers
to allegations against Ministers. All
the cases that we have, so far as we
are concerned, we have daalt with.
The Commission of Inquiry in the
Jammu and Kashmir case was nof ap-
pointed by us here. The rest of the
cases have been dealt with in the
manner which we have indicated be-
fore the House earlier.
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Illegal Cracker Factorles
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Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that in the
course of inter-State raids the special
staff of the Delhi CID unearthed two
illegal cracker factories and seized
several thousand pounds of explosive
material;
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(b) it so, the particulars thereof;

(c¢) whether
involved; and

any foreigners are

(d) the action taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The C.ID. Special Staff of
the Delhi Police carried out a raid at
Meerut in Uttar Pradesh on the 30th
December, 1964, and seized from 2
persons 10,000 throw down type of
crackers banned by Government.
Another raid was carried out by the
C.ID. Special Staff of the Delhi Police
at Jind in Punjab on the 13th January,
1965, and 7,000 such crackers were
seized from the possession of two
other persons. No illegal cracker fae-
tory was, however, unearthed.

(¢) No, Sir.

(d) Four cases under section 6 of
the Indian Explosives Act, 1884, two
at Meerut and two at Jind, were regis-
tered and the accused persons were
arrested. Investigation of these cases
has been taken up by the Uttar Pra-
desh Police and the Punjab Poliee
respectively.
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